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C.Aa.lic.1185/91 Date of Crder: 4.9,1982
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K. Cn1rap3eev1'ﬂ@5 L .. Applicant.

'

4K D

The Senior Supct. of Fost £3i
Bhimavaram Livisicn, tnimavsram

[ay
*

2. The Director of accounts(Fostal),
Anchrs Circle, BaXsadan, Abids,
Hydarabad, !

3. The PestMester General,
' Vijayawada=2,

4, The Chlcf Post Master Grneral,
A.F.Circle, .E?Ksadan, Abids,
Hydr rabrad,

5. The Director General of Posts,
IVt - Fleor, Dak Bhaven, Sansad dMarg,
New Lelhi, -

1

6. The Union of India, rep. by its
Secretary to Pcvernmert\uuwmup1Cﬁtlch)
- Dept, of Posts, New Delhi. .. Respondents,

Counsel for the Avrrplicant s Mr, Krishnablevan

Counsel for the Respondents .. Mr.M.R.De 5%5%(G8U
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EKHARA RELDDY, MEMBER (JUDL.) -

(Crder of tie Single Member Bench delivered by
n'ble Shri T.Chandrasekhare Reddy, Mewmber (Judl.) = ).



Vol

This is an application filed under Section 19 of
the Administrative.Tribunals'ﬁqt to declare that the applicent

is entitled tc draw the daily allowance for the period cf

training oh promotion as Junicor Acccounts CEficer wnich

.commenced from  4,1,1990 te 28.3.1290.

Counter is filed by the respondents cppesing

Z. Wie have heard today Mr.RKrishna Tevan, Advocate for

the applicant and Mr.N.R.Devraj, Standing Ccoursel for the

respondents.

3. .- Admittedly, the arplic nt had been sert for trairing
on the promcoticn as Junior Accounts Cffices from Bhimavarem

to différent field units of the department as per the orcders
of-the 2nd respondent,  Admittéﬁly, at the place&where the

derge the trairirg, the Goverrnment had not

p
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aprlicant nad to u

rovided lodging and beoarding facilities to the applicant ¢

—

or all purroses, the applic rt kdmsedd

e

' \
shouldbe
'

rri

ree of cost.
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deemed to have been on "official Auty" while undergeinrg the

)

=

§a3i¢ training. As the applic nt had beer sent for training

s per the orderes cf the 2nd réspondert and as the applicent
should e seemed to be'an "official Auty" while undergeing the
said traiping, it will be just and proper to give adirection
te the respendents to pay the daily allowance to the applicant
fpr the pérjnd cf trainirg in accordance with rules,
Mr.N,R.Devraj, Standiné Counszel for the respondenfs
vehepently Q§§§§§§:§his Ca nd contended in view of‘thé b.Gs
Circular 8.10.1990, that the applicant is not entitled to thé
dai}y allowénce during the bériéd of training. But vten a
persoh is deputed for trainirg by the Govegnmant to a statién

other than the station on the applicant is working we are

unanle tc understand how the saicd perscn could he deprived

T



of the beneflit Ofrthc daily allowahce etc, Sc, ir view of
this pcsjtiOn, @e are ef &k not prepared to give anv credence
to the said letﬁﬁr dated.8.10.3990 cf the DBirectcr Ceneral of.
Fests, New Delhi. tHence, we delcaré thatfthe applicant is
entitléé for the daily allewance durirg the pericé of training
from [}.1.1990 to 29.3.1990C as Junior Accounts Cfficer in
sccordance with rules and reculaticns. The saicd payment .of
the faily aliowance which the applicant is entitled shall be
made within three months from the date of receipt of this
order. ChA is allcwed accordingly, leaving the parties to bear

their own costs,

T—' (‘,(‘ ér\ufﬁ.\‘*\ﬁf\-;.ﬂ,

(J. Cu\.'\]:' !-\OLKJ']P\ LA pl:DiJf)
Member{Judl.)

Dated: 4th Septenber, 1992 py,

—

(Dictated in the (pen Court)

Copy to:~ .
1., The Senior Supdt., of Post Uffices, Bhimavaram Division,
~ Bhimavaram,
2. The Director of Accounts{Postal), Andhra Circle, Baksadan,
Abids, Hyd.
3. The Post Master General, Vijayawada-2.
4, The Chief Post Master General, A,P.Citcle, Daksadan, abids,Hy
5. The Director General of Posts, IV Floor, Dak Bhavan, Sansad

Marg, New Delhi,
6. Secretary to Govt. (Communications) Department of Posts,
Union of India, New Delhi, :
7. One copy to Sri. Mr, Krishna Devan, advocate, CAT, Hyd.
8, One copy to Sri. N.R.Devaraj Sr. CGSC, CAT, Hyd.
9. One spare Copv.

Rsm/-





